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1. Learned counsel for the 

present Misc.  

the respondents have 

raised in the T.A, as such, he wants to withdraw the 

present petition. 

 

2. After hearing the counsel for the applicant, Misc. 

Application is allowed and 

the present T
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Learned counsel for the applicant  has filed the 

.  application, wherein he has stated that 

the respondents have   agreed to address the grievance 

raised in the T.A, as such, he wants to withdraw the 

present petition.  

After hearing the counsel for the applicant, Misc. 

Application is allowed and  he is permitted to withdraw 

T.A.  
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